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MR. DEPUTY-SPEAKER: Whatever 
interruptions may come shall not go on' 
record.

SHRI A. K. SEN: Let us not forget 
that this is a game which both parties can 
play.

Let u* not, therefore, enter into a *pree 
where everybody can play the game. 
(Interruptions). Now, what are the facts* 
Advisory Boards of all the schools have been 
abolished. What have they done? (Interrup-
tions). W'est Bengal Madrasa Board has been 
dissolved. What have they done? Hundreds 
of Secondary Schools Councils have been 
abolished. (Interruptions). I have appeared 
in dozens of cases where the school Board* 
have come up on the ground of mala fide  
action. (Interruptions). I am not bothered 
about other States. I represent Bengal, 
not for any of you. (Interruptions). Parlia-
ment is supreme. Parliament's law has to 
prevail over the West Bengal law.

MR. DEPUTY-SPEAKER : Other
things will not go on, record.

SHRI A. K. SEN: What have they 
done? Why was there superscasion ? It was 
because all the teachers have to bear a 
particular hue. They have to bear a particu-
lar flag They have to hold a particular card. 
Therefore, they have to be got into the 
school, university and colleges so that the 
entire nation may be indoctrinated.
(,Interruptions).

MR. DEPUTY-SPEAKER : You
should also not do this.

(Interruptions).

SHRI A. K. SEN: Let us be quite quiet 
on this side at least. Why has this been done ?
A leader said, “ We have to recover the lost 
ground and, therefore, the entire mind of 
the house has to be slaughtered. Therefore, 
intellectual libertv has to be evaluated.’* 
Their thought and action have to be orien-
ted according to party standard so that the 
mind and soul of the entire nation is in 
peril to-day. This is the peril which has 
called into action hundreds and thousands 
of intellectuals and best minds of Bengal 
are not oriented yet. Let us be quite convin-
ced that we are not allowing ourselves to 
be oriented according to any party stan-
dard. When they found that these intellec-
tuals on their own have come into the field, 
they stopped English in the primary stage.
(Interruptions).

Thirty years later when in this House the 
children of Shri Satyasadhan Chakraborty 
come, they will not be able to make any 
speech in English. (Interruptions)

MR. DEPUTY-SPEAKER: Only your 
speech will be recorded. Every time, every 
minute, 1 am very sorry. . . .  (Interruptions)

No, no, it is not correct. I am very sorry. No. 
It is not correct. You please carry on. 
(Interruptions)

SHRI A. K. SEN: Guru Tagore’s Sehj 
Path, the text-book for decades from the time 
this country became independent has been 
thrown into the gutter because Tagore's 
book is not to be read any more by our 
people. They can throw Tagore's book into 
the gutter by their force, but thev cannot 
throw his influence and teachings into the 
gutter because the whole generation has 
been brought up by his influence (Interrup-
tions) Swami Vivekanada’s book is not to 
be read any more so that the. stream 
of Culture and civilisation 
which has made fertile the plains of 
India will have to be blocked, will have to 
be stopped flowing any more and their 
sustenance is not to be drawn from the 
valleys of India and the mountains of 
India but they have to bring it from some 
part of the world where, according to them, 
the revolution was born. The revolution 
was bom in this country. (Interruptions) 
After the Battle of Plassy, those who came 
to raise the standard of revolt against the 
British were not people who were trained 
in the countries from which my learned 
friends want to draw inspiration but they 
were trained under the inspiration of India’s 
age-old civilisation, culture and philosophy. 
The waters that have flowed into this 
country have flowed for centuries and 
thousands of years, drawing the waters of 
India, not the waters of any other part of 
the world. The flower* that have blossomed 
have blossomed from the sustenance of our 
soil not from the soil of a foreign land. 
(Interruptions) They do not take sustenance 
from their own soil.

Now, therefore, what is the decree of 
this wonderful system of education which 
we have found in West Bengal today? 
(Interruptions)

MR. DEPUTY-SPEAKER : You corv 
tinue after lui>ch.

13 h r  s.

The Lok Sabha adjourned for Lunch tilt 
Fourteen o f  the Clock,

The Lok Sabha reassembled after Lunch 
at five minutes past Fourteen of the Clock.

[M r. D e p u t y - S p e \ k k r  in the ChairJ

M OTION OF THANKS ON THE 
PRESIDENT’S ADDRESS — Contd.

MR. DEPUTY-SPEAKER: Mr. A.K. 
Sen.

SHRI A. K. SEN: As I was pointing 
out before the recess, the situation is rather
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critical. Let as take each stage— the primary 
stage, the vrondary stage, the college stage 
and the University stage. In the primary 
stage, those who had sponsored the school 
and had it recognised, should ordinarilv 
have at least one teacher of their choice 
in the school. But in none of these primary 
schools which have been sponsored the 
sponsors have any choice now. About 1400 
teachers have been appointed, all having 
a particular party affiliation, and the teac-
hers appointed include sometimes even the 
relations of MLAs belonging to the ruling 
Party. I can mention only one. In the cons-
tituency of Mr. Anand Mukherjee, the 
daughter of one**

has been appointed a teacher in the primary 
school.......... (Interruptions). *•

SHRI A. K. SEN : I am sorrv, it is ••  
he is** having the same

surname ••
are top Brahmins in West Bengal.

SHRI SQM NATH CHATTERJEE: 
(Jadavpur): Do not get misled by Mr. 
Anand Mukherjee who is an ignoramus. 
(Interruptions)

SHRI A. K. SEN: I will not allow my-
self to be misled by cither Mr. Somnath 
Chatterjee or Mr. Anand Mukherjee. 
In Bengal, fortunately, we have no caste 
problem.

AN HON. MEMBER: For once you are 
right.

SHRI A .K. SEN : But we have the 
Party problem, so that, unless you belong 
to a particular party, you do not get the 
post of Teacher. That is the difficulty.

SHRI SOMNATH CHATTERJEE : 
Mr. Sen is an eminent lawyer ; he

is a brilliant lawyer, but because he is 
handling a bad case, he is going to get into 
difficulties.. (Interruptions) Therefore, I 
request Mr. Sen to use his eminence for 
real things and not for imaginary 
things. „

SHRI A. K. SEN: This is a very real 
thing..

SHRI KRISHNA CHANDRA HAL- 
DER : 1 can say that what Mr. Sen 
has said is not in the constituency of Mr. 
Mukherjee.. (Interruptions).

SHRI A.K. SEN : I did not give
the names deliberately originally, but 
since 1 was challenged that these were 
without any particulars, I gave at 
least one name. I can pive a hundred 
names. It is not my habit to be personal, 
but it is a much larger problem, namely, 
the whole educational and cultural life

of the entire State is sought to be sub-
verted and ntpliitr-l fo»- mrtv ends. 
This is a threat which this Houte must 
take notice of because the subject is in 
the Concurrent List. And this 
Parliament is supreme in this field. We 
demand that at least it should find out 
what is happening. The Government 
should appoint a judicial officer to 
enquire into the whole matter and repon 
to this House. (Interruptions).

SHRI SOMNATH CHATTERJEE : 
Sir, speaking on the President’s Address, 
can an hon. Member. . . .  (Interruptions).

SHRI A. K. SEN : He has already 
given his ruling.

MR. DEPUTY-SPEAKER : I say
he can criticise the Government of West 
Bengal.

SHRI SOMNATH CHATTERJEE : 
Of course, his criticism about West Bengal 
Government does not mean anything 
ar all.

MR. DEPUTY-SPE AKER : Bjt,
he has got the right to criticise.

SHRI SOMNATH CHATTERJEE : 
That we know. The people understand it. 
We have no doubt about it. On the basis 
of the generalisations, can he make a 
vague charge against the West Bengal 
Government ? On the floor of 
this House, he misutilises his opportu-
nity just to malign the State 
Government, can he do that without 
any basis ?

MR. DEPUTY-SPEAKER : There is 
no point of order.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND THE DEPARTMENT OF 
PARLIAMENTARY A F F A I R S  
(SHRI P. VENKATASUBBAIAH) : On 
a point of order.

SHRI KRISHNA CHANDRA HAL- 
DER : I am on a point of order.

MR. DEPUTY-SPEAKER : You are 
on a point of order. Mr. Venkatasubbaiah 
had raised first his point of order. What 
is your point of order ?

••Expunged as ordered by the Chair.



SHRI P. V^ENKATASU BBAIAH :
Sir, yesterday, Shri Fernandes viught 
yiur protection and he said that he was 
not allowed to speak and there
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Kerr interruptions and interjections. So. 
he sought your protection. Then, I said 
that in Parliamentary Democracy, interru-
ptions and interjections were part of 
the game. But the C.P.Ms did not like 
the harsh truths. They thought that 
their members were being interrupted 
nor intervened by our members and 
not to make a speech. (Interruptions) Sir, I 
would appeal to the Opposition Parties 
that this is a game that can be played 
by both. I would only request them not 
to interrupt us when some things are said 
which are not palatable tp them 
and they should not prevent the members 
from speaking.

SHRI KRISHNA CHANDRA HAL- 
DER : On a point of order.

AN HON. MEMBER : No point of 
order.

MR DEPUTY-SPEAKER : No. no. 
He has got a right. It is for me to decide 
that. What is your point of order ?

SHRI KRISHNA CHANDRA HAL- 
DER : He spoke about a mrmtxrr
who is not a Member of this House.**

Can he make a charge agaimt him ?

MR. DEPUTY-SPEAKER : I will 
go through the proceedings and if I find 
tome name. I will take cognisance of it. 
Mr. Sen, you go ahead.

SHRI A. K. SEN : I deliberately 
refrained from mentioning the name. I 
always feel that it is very unpleasent to be 
personal in these matters particularly 
when anyone speaks about an honourable/ 
claw. It does not require any personality 
being dragged into the picture. But, 
when I was repeatedly cliallenged that 
1 was going into generalisations and mak-
ing vague charges, I had to mention 
an instance. I do not mention 
the name. Now 1400 teachers are on 
strike for a full year.

MR. DEPUTY-SPEAKER : I want 
to make one point very clear. No hon. 
Member can interrupt a speaker unless he 
yields. But, you can raise a point of 
order. You cannot interrupt him unless 
the Speaker yields. I would very much 
like that these rules are adhered to very 
strictly. Mr. Chatterjee, you are also on 
the )Mtoel of Chairman. You know our 
difficulties. You must protect us. When-
ever a 11|'one gets up for interruption,

he can do so when the sp?»kv yislli. I 
will not allow any interruption unless 
the speaker yields.

SHRI A. K  SEN : The sponsored 
teachers, 1400 in number*, are on hunger 
strike for one year in 24.- Par^anav 
(Interruptions).

DR. SUBRAM ANI AM SWA M Y : 
Sir, he said that the teachers are on a 
hunger strike for the last one year. How 
can a person be on a hunger strike for foil 
one year ?

SHRI A .K. SEN : They are on relay 
hunger strike. I never said one man
is on hunger strike for one year- • •
(Interruptions)

Sir, it is the problem of culture and 
education of our entire State being sub-
verted and destroyed for party ends and 
that is why we demand from the Govern-
ment— while thanking the government 
for President’s Address— that there should 
be a commission of enquiry headed by at 
least a judge of the High Court. Thu 
commission of enquiry should be set-up 
immediately to enquire into the serious 
matters and report to the House which 
is the supreme guardian of education and 
culture of the nation and let not the threat 
of disintegration of the cultural life of 
India be executed. Even Swami Viveka- 
nand’s books are not prescribed as 
text books. Even Dr, Tagore’s ‘Sahajpath* 
is not prescribed as a text book. We do 
not know what text books are being 
prepared. Further, Sir, there arc two 
headmasters in so many schools. In respect 
of many schools this matter has been taken 
to the High Court* * * (Interruptions)

Sir, I listened without any single interrup-
tion when Prof. Chakraborty was cri-
ticising the government for nearly half 
an hour* * * (Interruptions)

MR. DEPUTY-SPEAKER : Because
you are interrupting him very often 
an impression will be created that these 
things are actually taking place. So, 
don’ t interrupt.

SHRI SOMNATH CHATTERJEE : 
Sir. you have made certain observations 
which are likely to be misunderstood. 
The hon’ble Member has even cast as-
persions on the judges of West Bengal. 
Such an observation from the Chair 
will mean that such allegations are 
correct.

MR. DEPUTY-SPEAKER : I will
make it clear. I said that if you arc interrup-
ting him very often people will carry an 
impression that certain things have actually
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taken place in West Bengal a* Mr. Sen 
was not allowed to speak. That impression 
should not be allowed to be created.
So. let him speak.

SHRI SOMNATH CHATTRRJEE : 
Bui it is not true.

MR. DEPUTY-SPEAKER : I said
that interruptions will be misunderstood 
by the people— whether it is true or not 
true.

SHRI CH ITTA BASU (Baratat) s 
I think that it is your view that what he 
*is saying is correct.

MR. DEPUTY-SPEAKER : I said
4hat people will misunderstand that he 

, was not permitted to speak.

SHRI A.K. SEN : Let a commission 
•of enquiry find the truth. Let 
a commission of Inquiry be appoin-
ted. Let the Judge be not from West 
Bengal, but from outside the State. Why 
should my friend* object to it ? What 
is the inference ? The inference is that they 
are not courageous enough to face a Com-
mission of Inquiry, to go into all these 
mat ters. (Interruptions)

PROF. RUP CHAND PAL fHooghly):
Is the hon. Member not casting aspersion 
•on the whole Judicial system ? Is he 
not casting aspersion on the whole Judi-
ciary and the Judges of W'est Bengal ?

MR. DEPUTY-SPEAKER : There
is no point of order. Suppose he says, 
the Judge should come from some other 
State, it is not casting aspersion against 
any Judge. He can ask ; he has got every 
right to ask. It is not a point of order.

SHRI A .K . SEN : Let a Commission
-  of Inquiry be appointed. Any matter 

relating to public service can be enquired 
into by the Central Government. Set up a 

I Commission of Inquiry particularly to 
go into the field of Education and Cul-
ture. We will also place our charges 
before this Commission of Inquiry. 
Let them go into the circumstances. As 
1 said, it cannot be stifled by shouting on 

. the floor of the House. I have seen certain 
news items in the newspapers and I am 
entitled to go into these points. 1400 
teachers are on hunger-strike. All these 
news are appearing in the newspapers 
every day. Many of them have been 
assaulted; they have been murdered. 
(A n hon. Member 1 No.) Unless the tea-
chers toe the line of their local party boss, 
they have to face assault. This is the position. 

} 5000 schools are being unafHliated. These 
are facts. I again repeat it ; 5000 schools 
have been unaffiliatcd. Let it be enquired 
into.

{Interruptions)

MR. DEPUTY-SPEAKER : Order, 
order.

SHRI SATYASADAN CHAKRA-
BORTY : If the Presidential Address
debate is dragged on to this level, then 
we will utilise all the occasions that we 
get to speak against Congress (I) gangs-
terism in West Bengal. {Interruptions) 
We will utilise every opportunity for that 
purpose {Interruptions). It is a national 
Debate. {Interruptions)

MR. DEPUTY-SPEAKER : Order.
order.

SHRI SATYASADAN CHAKRA-
BORTY : We will utilise every Occasion 
for this purpose. He has shown us the way. 
We will utilise every occasion for the same 
purpose. This is the nature of the national 
debate I (Interruptions)

MR DEPUTY-SPEAKER : Order,
Order No side-talk. Order please.

SHRI A. K. SEN : The House is
entitled to know wltat is happening in 
the field of Education and Culture in any 
part of India. As I said, we are entitled to 
have a Commission of Inquiry to be set 
up to give us the facts. Let them get at 
the truth. We are not afraid of it. We 
shall put all our facts before the Commission. 
Let the House not judge them at this stage; 
let the Commission of Inquiry go into the 
whole matter and let their report come to 
us. Let them appoint this Commission 
of Inquiry.

MR. DEPUTY-SPEAKER : Please
go to the next subject and then conclude.

{Interruptions)

MR. DEPUTY-SPEAKER : We cannot 
coatrol him. You cannot ask him to speak 
in the way you think or I think. He 
has got freedom of thinking according 
to the Constitution.

SHRI SATYASADAN CHAKRA-
BORTY : What he speaks, he does not
believe. Sir, he himself does not believe 
what he says. (Interruptions)

SHRI A.K. SEN : The college councils 
of 91 colleges have been abolished. (In-
terruptions) You come with me ; come to 
Shyampur College in Durgapur dis-
trict.

Now, there are 91 colleges whose Coun-
cils have been superseded because their 
Professors and Teachers are not to the 
taste and choice of a particular party. 
(Interruptions)

MR. DEPUTY-SPEAKER : I would 
suggest to Mr. Somnath Chatterjce to
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[Mr. Dq>uty Speaker]

note all these points and asV his Govern-
ment to give a statement tomorrow.

(Interruptions)

SHRI SOMNATH CHATTERJEE : 
Sir, is this new type of system of a parlia-
mentary debate that you are setting up 
that allegations made against a State 
Government will have to be replied to by 
the State Government ?  There is a law 
of jungle in all Congress-1 dominated 
States.  Let them give a reply • •

MR.  DEPUTY-SPEAKER  :  You
can reply to that.

(Interruptions)

MR. DEPL’TY-SPEAKER : You can 
repudiate that.  Therefore, this is not the 
way to interrupt the debate. That is what 
1 said.

(Interruptions)  .

SHRI KRISHNA CHANDRA HAL- 
DER : Sir, do you allow this kind of de-
bate ?

MR.  DEPUTY-SPEAKER  :  If
there are some charges against the West 
Bengal Government, you can easily re-
pudiate those charges.  But you  should 
not interrupt the proceedings of the House 
like this.

SHRI  A.K. SEN :  Sir. the former
Vice-Chancellor of the Calcutta  Univer-
sity* • • (Interruptions)

SHRI RAMAVATAR SHASTRI : 44 
people were lulled within 5 months in Bihar.

SHRI  A.K. SEN : Sir, as a result of 
this, the former Vice-Chancellor of the 
Calcutta  University,  the former  Vice-
Chancellor of the Burdwan  University, 
national  professors, noted writers, and 
the former Chief Justice of the Calcutta 
High Court have all come on the street 
leading hundreds of intellectuals against 
this ■ • (Interruptions)

SHRI KRISHNA CHANDRA HAL- 
DER :  Which national Professor he is 
referring to ? (Interruptions)

SHRI A.K. SEN : The former Chief 
Justice was arrested, the former national 
professor, Dr. Nibar Ranjan Roy was 
arrested.  Prof. Sen  was  arrested..... 

(Interruptions) . . , y|IH0  'ft4  I

TPnmwrr frrart : ft, site *rr

3 S '

SHRI A.K. SEN : Eminent Professors, 
writers of all-India fame, many M.Ps. 
were arrested.  But they have no courage 
to keep them in jail for long because the 
entire West Bengal will rise against them. 
(Interruptions)

SHRI SOMNATH CHATTERJEE : 
Sir, please allow me one second

SHRI A.K. SEN : Sir, I am not yielding.

MR. DEPUTY-SPEAKER : He is not
yielding.

(Interruptions)

AN HON. MEMBER :  Sir, nothing 
should go on record.

SHRI A.K.SEN : We cannot sit with 
folded hands to -witness this sad drama 
of destroying the whole State's culture and 
educate and an effort to indoctrinate the 
whole nation. The text-books are tailored, 
teachcrs are tailored, the system of edu-
cation is tailored for the party purpose.. 
This is  pernicious  to  the  extreme 
(Interruptions)  We  must raise  our
voice  in  protest  and point  this
out to the House and  to the  Govern-
ment.  We shall be failing in our duty 
if we do not do so. This, mad project of 
indoctrinating  the  whole State  must
stop and education must be put on its 
rails again and on the proper lines. India's 
culture  has  never  been  destroyed-•• 
(Interruptions)

SHRI  KRISHNA CHANDRA HAL- 
DER : There is no Maruti culture in West 
Bengal- - • (Interruptiont)

SHRI A.K. SEN : Unlike the civiliza-
tion of Egypt, Gret.ce or Rome which had 
to be unearthed from the earth,  it is a 
living culture, which has  flown through 
the centuries of history and even the 
British could not cripple it.  It is a very 
weak Government which has the affront to 
try to cripple it. This can never be allowed 
to happen.  We arc there ; everybody is 
there.  If necessary, we shall ali go there 
and see that  this is not allowed to be 
done - • • (Interruptions).

3TTCT8T  JTffoT, h(V<ih

*«i<ii 5RTOT  if  ftrw 5TPTT

■Mill (*rrf)

TT Tfft  ̂ ■*£'(! fa) *Tffr

*"7 Jr  iHmh  ««rM  «<+i< ft 

flfaUM  qT*PT  TT  Tft | I
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h t t r  m am 
€ »rm m ftrsn
«ref*rr fTHT ^rfff $, 3*  t  fart* fpr 

T O T T  fTT ? ' j r f  ? f r  * r r f ^  1 . . . 

( « I * O T t ) .  . .

MR. DEPUTY SPEAKER : Please sit 
down. When you get an opprotunity, 
you can speak.

SHRI A .K . SEN : I f  this project is 
pursued any mote, all of us will jump 
into the fray and we must stop this made 
project to be executed to its illogical 

conclusion.. . .  [Interruptions)

SHRI SOM VATH CHATTKRJEE : I 
have persontiaI regard for him, but today 
he has taken advice from some ignoromous 
person.... (Interruptions)

SHRI KRISHANA CHANDRA 
HALDER: He has.. .(Interruptions)

MR DEPUTY SPEAKER : Mr.
Ghatterjee has spoken . . .  Both of you 
belong to the same party. Please sit 
down.

SHRI A .K . SEN: I may assure the lion. 
Member th£t no ignoromous person has 
instructed me, and a Member of Parlia* 
ment is not ignorom >us, far less Mr. Anand 
Mukhopadhyay, who ’ is also vitally 
affected like any other Bengali or like any 
other Indian. Tnis is not a problem of 
Bengal alone, but it is a problem of the 
wh<4e country and Ind:a’s future and no 
party can be allowed to subvert the whole 
states education system... (Interruptions)

MR. DEPUTY SPEAKER : No.
tnterr >ption please, you will get a chance.

SHRI A .K . SEN : I thank you very 
much. It is a very vital cause tor all of us 
and I have no doubt that the House and 
th- Country will be taking note of it.

SHRI AM RIT PATEL (Gandhinagar) t 
M r. Deputy Speaker, Sir before I speak on 
the motion of thanks on the President’s 
Address I would request the hon. Members 
from the other side to be silent, so that I 
can speak seriously on this matter. It seems 
that they do not want us to speak at all. 
Perhaps they do not get a chance outside 
to speak and th*t it why they want to 
speak more and more only in this forum.

Sir, I always consider the President’s 
Address a very important document of the 
Government. We always give a great 
importance to the observations made by the 
President, whether these were made last 
year or this year.

The President’s Address has been 
laughed and mocked at by the members 

of the opposite side.

I would like to ask them : W^y did they 
participate at all ? Are they insulting the 
President or honouring the President ?

I cannot help comparing the address 
made by the President last year and the one 
he made just now, this year. The memory 
is very short. At that time, our President 
was concerned about the instability of the 
Government. Now It is obvious that the 
Government and the country are very 
stable. Tnereforc, the Members on the 
opposite side are disturbing us. It is a 
political point which has n it been given 
importance by the Members of this House.

Only a year back, we were worried about 
the instability on the borders— because of 
the A rghan issue and Assam issue,*—and 
our President had passed sleepless nights 
for 3 years and that was the reason why he 
came out, on that particular occasion, with 
the mention of instability. The President 
was concerned then but now he feels assu-
red that in the course of one year, and in 
the years to come the fears and dangers will 
be removed. I assure you that the events 
that have tiappencd in this one year will 
totally justify the confidence put in my 
leadrr Shrimati Indira Gandhi. It is not a 
small achievement. Since wt want to talk 
about the confidence, about duties, the op-
position leaders would not allow us to work 
at all (Interruptions). If this is the way we 
are going to carry on our responsibility, 
then God forbid . .. (Interruptions)

Do we remember that only a few years 
back we used to hear the word‘Kichchri 
Government*? Now we have suddenly for-
gotten it we owe a lot ol responsibility to the 
nation. We know exactly what we are 
going to do. W'e have our own manifesto. 
Our guidelines are there and so, we don*t 
want anything from these gentlemen. The 
word ‘Kichchri’ has already been established 
against them, and not against us

Now, very interestingly I would like to 
observe some characteristics of our great 
speaker dramatist, melodramatist, a** and 
a hero Mr. George Fernandes.. . ,

•^Expunged as ordered by the Chair.



SHRI RAPUSAHEB P A R U LE K A R  
(Ratnagiri) : Is • •  a parliamentary
word ?

The point of order is about the word...  
{Interruptions)

SHRI AMR IT PATEL : If th e re  is 
a v illa in o u s ..........  (Interruptions)

M R  DEPUTY-SPEAKER : He has  
Dot ca lled  an y b o d y  like th a t.

SHRI AM RIT PATEL : They have 
torn this word out of context. (Interruptions).

SHRI BAPUSAHEB PARULEKAR : 
He said George Femandet (Interruptions) 
a *• (Interruptions) We want Speaker’s 
order*.

MR. DEPUTY-SPAEKER : I will 
go through the proceedings.

SHRI BAPUSAHEB PARULEKAR :
I want a ruling from you. I want your 
guidance. I can describe all these as** 
when they arc all in fact are. I am not 
using that word, because that is unparlia-
mentary. If you say that, I will sav 
everyone is a* • Am I permmittcd to do it i

DR. SUBRAMANIAM SWAMY i
You consult your books and let us know. 
(,Interruptions)

SHRI SOMNATH CHATTER,JEE : 
Can we say about some of them, that to 
call them as** is to insult the**

MR. DEPUTY-SPEAKER : I will 
go through the proceedings to find out 
in what context my friend had used that 
word. If it is, according to me, unpar* 
liamcntary— because in the context also I 
must see— I will expunge it.

SHRI AM RIT PATEL : On that 
point, I would like to say one more thing. 
Before I could say whether* * is hero, 
I stick to the word. I say about Mr. 
George Fernandes*• the hero. He was 
hero some years ago to his very Government 
and he may look likr** today. (Interrup-
tions) Therefore. the reference without 
context will not be proper. (Interruptions) 
1 was also to say about nis dramatic atti-
tude showing -tatistics and figures and 
trying to give an impression that he 
is expert on economics. I would like 
to ask him since when has he become 
expert on economics and statistics. We 
know that lately he has been talking like 
this. But we know him as Bombay bandh 
expert ; we also know him Maharashtra 
bendh specialist, alarmist and alo anar-
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chist, and if I may be permitted to use 
the word, even terrorist. If such person a 
is talking in terms of democratic statistics 
and showing books to the House, this 
and that, this is nothing but twisting of 
facts and figures. The great** hero left 
Bombay and Maharashtra and has come 
to Delhi. It is being talked in Bombay 
of Shri George Fernandes in a very light 
sense of humour and wit that the gain to 
Bombay is a loss and headache to Delhi.
I Interruptions) When we talked about this 
headache and gain to Bombay, I was not 
confining it to Mr. George Fernandes 
alone; there are several hon. members on 
the opposite side who continously show 
their irresponsibilty to the problems of 
the country. I come from Gujarat. I 
would like to speak on the subject itself. 
But since the Minister is going to make 
a statement, I will not oblige the opposi-
tion Members at the moment. We know 
who arc responsible for this situation also. 
We are not accusing them ; we are keeping 
m ,m because it is a serious atmosphere.
It could spread anywhere, if you do not 
control it. It can damage the country, 
even the fibre of our Constitution and 
everything. Therefore, they should not 
be permitted to deal lightly with the 
problems of Harijans and non Harijans. 
When they say, Ahmedabad was burning, 
what were they doing here ? They want 
a statement from the Minister. They want 
to create confusion and chaos here so that 
it can spread further in Ahmedabad also.
Is this the way you feel responsible 
about the country ? Is this the way 
you respond here ? (Interruptions).
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The achievements of the Government 
in one year had been enumerated a 
number of times by my colleagues on this 
side. The achievements about industrial 
production, agricultural production and 
so many other things. They are not happv 
about them. They do not like them 
because they only come here to disturb 
us. I appreciate the right of the Opp oiitioa. 
We do not say, no to it. But that does 
not mean that you must speak at every 
sentence, every comma and every full 
stop. The members on this side of the 
House are getting exasperated. We have 
more things to say and contribute and 
yet they think that they arc the only people 
who can speak. That reminds me of an 
English Play. I would like to quote that 
English Play., or Six characters m search o f  
a Play. I repeat the words, “ Six 
characters in search of a play"* 
Normally a play has characters but 
here the characters are in search of a 
theme. Something like that very much 
applies to the opposition leaders here in the 
Home. There are so many leaders and all
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the leaders are sitting in this House without 
any mass following or any followers. (Interru-
ptions)

These people are searching for masses. 
[Interruptions)

It it really a very pitiable case. In Bombay 
only sometime ago in Bandra they held a 
fox convention of the party. (Interruptions)

AN  HON. MEMBER: Is that word
parliamentary? {Interruptions)

MR. DEPUTY-SPEAKER: I will go 
through the record. (Interruptions)

SHRI AM RIT PATEL: My suggestion.. 
(Interruptions)

These leaders without any followers, with* 
out any audiences they want to create some-
thing. Where will they go?

MR. DEPUTY-SPEAKER: How do 
you say? At least they should have two to 
three lakh voters. It is their following. 
(Interruptions)

SHRI AM RIT PATEL: They are small 
leaders (Interruptions) In Bombay Shri 
Bahuguna, who is not a Member of this 
House, was standing on a big area, and he 
was asking all people to come because he 
was going to inaugurate a Party known as 
National Democratic Socialist Party. The 
word ‘democracy’ and ‘socialism’ are used 
as if we do not know,. Lok Dal supporters 
and Members of BJP also talk the same 
language. Gandhiji*s name was also mentio-
ned. They always talk the same thing 
Shri Bahuguna was talking about democratic 
socialism. These words themselves create 
confusion. And I hope Mr. Bah >guna is 
not represented in Parliament. Otherwise 
he will also claim his right to speak. Again 
the time to speak is reduced. There arc 
So many speakers, who want to speak. 
A lot of time is taken by them- And 
while they are speaking, they speak about 
democratic rule and, socialism. They 
must certainly have some good behaviour 
I am talking in detail about this. The 
progress made during one year is Ijefore 
us. I forgot one interesting point. Mr. 
George Fernandes was counting the cost 
of the recent Ritan Rally of our party. 
Inste -d o counting the effection, love ami 
smile o millions o ' farmers for Shrimati 
Ind ra Gandhi, he was c rncemed about 
the cost of the Rally. (Inletr-.ptions)

MR. DEPUTY-SPEAKER. But he
is not yielding. (Interruptions)

SHRI SATYASADHAN CHAKRA- 
BORTY : Please tell us the correct facts 
about the six characters. I want to know 
whether I stand corrected or he is correct. 
I want to know whether he has properly 
quoted. Please gay what the correct title is. 
(Interruptions)

MR. DEPUTY-SPEAKER : I think
both of you are professors. He should
give the correct things.

SHRr s a t y a s a d h w  c rx u c i.v
BORTY : I do not know if he got the 
correct information. What have you 
got to do with these six characters. 
Is it six characters in search of an author or 
is it six character* in search of a  
theme ? I want to get the correct facts.
(Interruption0

MR. DEPUTY-SPEAKER : It is left to 
you to resolve.

(Interruptions)

MR. DEPUTY SPEAKER ! Order 
please.

SHRI AM RIT PATEL t If the 
professor wants more details, 
about the play and the other characters,
I shall definitely oblige him, because 
for the first time, he has started learning 
that there may be characters who may 
not have a play. So, they are feelin? that 
they are leaders without followers and they 
can never make anv contributions whatso-
ever. (Interruptions) I do not know whether 
the opposition leaders are relly friends or 
whether they are just convenient friends. 
Sometimes they look like just coming jointly 
for discussing a point but all the time I feel 
they are different characters and only for 
convenience they move in here and disturb.

Now about the President** Address.. . .

MR DEPUTY S P E A K E R : Yo 1 have 
taken more than 18 minutes.

SHRI AM RIT PATEL : 13 minutes 
hive been taken by them and only five 
minutes have been taken by me.

MR DEPUTY-SPEAKER : There are 
many speakers from your party. You have 
to be short.

SHRI AM RIT PATEL : B it
Mr. Ghakraborty spoke for 46 minutes 
yesterday and again he has managed to 
speak for half an hour today.

MR DEPUTY-SPEAKER : I want to
make it clear that every party is allotted 
a certain time. To your party some time 
is allotted. That is being spread over 
amongst the speakers from your party. 
Nobody can take away the time of your 
party and you cannot take away the time 
of their party.

SHRI AM RIT PATEL : But they
snatch away my time ?

I started my speech on a very sober note 
about the President's rights. President’s 
duties and his observations. But every time— - 
even last time it was like that— they take 
itso lightly. They make a joke of it They
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They tell us that we have to speak on these 
lines.  We know the Constitution and we 
understand it.  It is on the advise given by 
the Prime Minister.  But it does not mean 
that it is our opinion alone.  No. because 
the President goes through the details orthe

Srogress or the nation in the year and then e comes before us, says observes and directs. 
Therefore, with all the respect at my com-
mand I thank the President for observing 
what  exactly  happened  last  year and 
what is there in store for us next year.

DR. SUBRAMANIAM SWAMY (Bom- 
•bay North Ea*t) •  Sir, I rise to oppose the 
motion. But I am sorry to say that the mover 
of the motion and the seconder of the motion 
are both missing from  the House.  This 
House has had a tradition that the person 
who moves the  motion or the person who 
seconds the motion should be present thro-
ughout, because ultimately he has to reply. 
I do not know on what basis he is going to 
reply. Anyway I do realise that there is a 
great deal of disenchantment in their party 
itself and not many of them are very much 
impressed by the President*? Addreai. There-
fore, you can also sec  that  the speeches 
made from that  side have been really 
repetition of  what  they are saying in 
propaganda meetings elsewhere.

The President’*  Address has really to 
take stock of the situation. I siy it honestly. 
We are prepared to rise above parties pro-
vided the Address it also a facutal account. 
If the Address is an honest statement of 
what  is  happening  in  the  country 
and what the Government proposes to do 
then we will also be responding the same 
way. If it is a propaganda  piece, then we 
■will also have to point out where it is pro-
paganda and where it is wrong.

I do not want to go too much into the 
the factual part. But I must say that Mr. 
Gadgil’s speech was a great disappointment 
becuase it was just the repetition of the 
propaganda points contained in their elec-
tion speeches.

It would be wrong for me to give statis-
tics in detail. Lot of statistics have already 
been presented. But the following statistics 
are incontrovertible.

There is a 15 per cent rate of inflation. 
They take satisfaction from comparing them-
selves with the last year which was a drought 
year. They say that last year it was 22 per 
cent and now. this year it is less. Why do 
they feel shy of comparing their performa-
nce with the Janata rule i.e. 1977-78 and 
*978-79 ? If they want to claim the credit 
for what good work the Janata  Govern-
ment did, then they must also take credit 
for what bad work we did.  They cannot 
have it both ways that the good work

was done by them and the bad work was 
done by us. First of all, the rate or infla-
tion was the highest in the world. And in 
the last 13 months, there has  been no 
possibility of any respite.

The statistics given in the Economic 
Survey &li »w that the foodstock which was 
23 million tonnes when the Janata Govern-
ment went out of power, is 12 .3 million 
tonnes only just now.  Here, they may 
quote the figures during the period of the 
interim  Government  headed  by  Shri 
Charan Singh. But we did not bring him 
to power. He was brought into power by 
them. They were the midwives which gave 
birth to that Government. We tried to 
have an abortion but we did not succeed ; 
we failed. It was they who delivered that 
baby, that still-born Government. What-
ever that Government did we cannot take 
responsibility for that. But the fact of the 
matter is tint even when  that  Govern - 
ment left power, the foodstock was 17.4 
million tonnes. These are the statistics 
given in the Economic Survry. The  for-
eign exchange that we left was Rs. 5300 
crores. Today, they have Rs. 4900 crores 
foreign exchange.  Trade  deficit  has 
mounted to Rs. 4000 crores.

SHRI GIRDHARI LAL VYAS (Bhil- 
wara) : What about gold ?

DR. SUBRAMANIAM  SWAMY : 
Take gold. When we came to power the 
stock of gold was 220 tonnes and when we 
went out of power, it was 260 tonnes.

SHRI GIRDHARI LAL VYAS : (iold 
had been sold by them.

MR.  DEPUTY-SPEAKER  :  Every
body knows that.

DR. SUBRAMANIAM SWAMY :  I 
think, you should do some reading. Sir, 
do I concede to him the fundamental right 
to ignorance ? Or shall I have the right 
to educate them ?  •

Here is Unstarred Question No. 1425 
dated 20th June, 1980. Gold stock is given 
here. It was 220 tonnes  when  Janata 
Party came to power and 260 tonnes when 
it went out of power. If they want to con-
tradict it, they must quote and give the 
source. But they do not produce the statis-
tics and unfortunately, we tend to hear the 
same old things.

Mrs. Indira Gandhi made  such a big 
hullabaloo about the price of gold. It was 
Rs. 1400 per 10 gram when they came to 
power. Now, during the period of 13 months 
it has risen to Rs. 1700 per 10 gram. Why 
do you not talk about that ? Who is respon-
sible for that ? They say, foreigners. When



we were there, we were responsible for that. 
When they are there, well, foreigners are 
responsible.

Similarly, the President’s Address say* 
that there has been an improvement in 
the production of key commodiues in the 
industrial sector. I will re a d  the Economic 
Survey and quote.

I will read out from page 18 of the Economic 
Survey as follows :

“The in d e x  o f  in d u s tr ia l p ro d u c t io n  
fo r A p ril-N o v em b er 1980-81 has 
in c reased  b y  m erely  1 .2  p e r  c e n t 
o v er th a t  in  th e  c o rre sp o n d in g  p e rio d
of 1979-8°."
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And this is compared to Janata Govern-
ment’s performance where the average 
is 7 jtercent rate o f growth in these two 
yean. 1.2 per cent— where is the impro-
vement in the industrial production ? 
The poor President.. . .

f im r r d  n r a  t t t T

^  w 0 . 1  *rr i

( Interruptions)

DR. SUBRAMANIAM SWAMY : 
So, he must quote the source. Similarly, 
on production, the President says, ‘On 
the production of key commodities there 
has biren significant increase’. I do not 
want to take too much time on statistics, 
but unfortunately, the President— I do 
not blame the President in the sense that 
the President is above criticism, 
but thin is a draft prepared by the Cabinet 
and I u n  sorry to say that this is the state 
of Cabinet’s knowledge. Here the data i* 
culled down from the industrial produc-
tion statistics and it is reproduced in the 
Monthly Review q f the Indian Economy 
of the Commerce Research Bureau, January 
1981. It says, ‘the production on mining 
and quarry for the year 1980 has gone 
down by 3.9 per cent. Production of 
steel is down, production of sugar is down, 
production of cement is down, production 
of pig iron is down. Production of 
vanaspati is down by 27.3 per cent produc-
tion of aluminium is down'. All these 
are negative.

•ft r.K U iO  w m  m m  : 79  

»tst |  so if 1

DR. SUBRAMANIAM SWAMY :
I stand by every tiling of what I lay 
here. These are the production statistics 
for 1980 compared to 1979, and it is all 
minus. I challenge them to controvert 
it. These are the statistics. So, I would 
say that on the side of economy there has 
been a dismal failure. They should come 
out openly and say ‘we have failed*, i f  
they ask the Opposition to give our sugges-
tions, we are prepared to do so. I will say, 
if you want to reduce sugar prices, decon-
trol sugar. If you want the prices of edible 
oils to come down, remove food zones. 
We have got many solutions. The Janata 
Government performed and showed you 
how to bring down prices. Just copy the 
Janata Party’s policies and you will get 
results. You will be able to produce 
economic miracles. This is the position 
as far as economy is concerned.

In the case of law and order what is the 
situation ? There is not much said about 
law and order. But from what we arc hear-
ing we arc very shocked. We are very 
sorry to hear tnat even**, is out on 
a bail from the Supreme Court 
and the condition is, he cannot leav e Bihar 
and he cannot leave the country without 
the permission of the Supreme Court. 
This is the position of**. And he ia 
in collaboration with another 
person who is a luminary of their Party 
and who is under a charge for liaving 
obtained loan from a bank by mortgaging 
platform No. t of Patna Railway station. 
(Interruptions), There are other 
people in their party**. I can give 
you the names if you want. I am not 
**>ing just like that. (Interruptions>
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SHRI G. NARSIMHA REDDY 
(Adilabad) : Sir, may I know whether 
Dr. Swazny's bank has accepted platform 
No. 1 as a surety for giving a loan ? 
Which is the bank ?

DR. SUBRAMANIAM SWAMY : 
Sir, you can ask anybody in Bihar.

(Interruptions)

MR. DEPUTY-SPEAKER : Let him 
reply to Mr. Reddy.

DR. SUBRAMANIAM SWAMY : 
Sir, it has come in the newspapers. If he 
wants to know, we would be happy to 
give him all the details.

(Interruptions)

* “Expunged as ordered by Chair. 
3773 LS—to.



l 

c 

I 
t1 
t? 
is 
tc 

(!Ji 

kI 

th 
ex 
�IJI 

"' v  

President's FEBRUARY 24, 1981 Address (M) 

MR. DEPUTY-SPEAKER : If he 
wants to know further particulars, he 
wants him to come to his chamber. 

DR. SUBRAMAl"\l"IAM SWAMY : 
Or to the local police station. 

Sir, not only have they got such resour
ceful people who can give platform No. 1 
and get a loan on mortgage, but even· · · 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOYIE AFFAIRS AND 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI P. VENKA
TASUBBAIAH) : I am on a point of 
order. Dr. Subramaniam Swamy has 
brought in the name of**. 

In all fairness he should have given prior 
notice to you. He is not a Member of this 
House •o defend himself. He has given 
a notice to you that he will bring 
forward these names. You please 
go through the record. That is against 
rules and he should not have mentioned 
the name of**· 

(Interruptions) 

DR. SUBRAMANIAM SWAMY : 
If I were making an allegation, his point 
is valid. I am only telling you that he is 
on bail from the Supreme Court on a case 
launched by Shri Kedar Pandey when he 
was a Chief Minister. (Interruptions)· · · 
Ghafoor. 

(Intaruptinns) 

MR. DEPUTY-SPEAKER : I will go 
through the records to see if there is any
thing. 

SHRI RAMAVATAR SHASTRI : 
Shri Abdul Ghafoor was the Chief Minister 
from the Congress Party. (Interruptions) 

SHRI R.X RAKESH (Chai!) : He 
is mentioning the decision of the Supreme 
Covrt and nothing else. 

MR. DEPUTY-SPEAKER : There is 
a case of Supreme Court and he is on bail. 
I will go through it. 

DR. SUBRA1vIAXIA:.1 SWAMY : 
If the case is there you cannot remove it 
from the record. (Interruptions). I can 
give you. 

SHRICHA�DRASHEKHAR SINGH 
(Banka) : I would humbly request Mr. 
Swamy not to state facts about which he 
is not sure and about which he has been 
given only .50% of the information. He 
must be rno% sure of the facts before 

' E:xpuPged a� ordered by the Chair. 

stating about** on the floor of this 
august House. He mmt be careful. 

SHRI SATYASADHA.t"\l" CHAKRA
BORTY: When Shri A.K. Sen was quoting, 
why were you silent ? (Interruptions) 

MR. DEPUTY-SPEAKER : Because 
you were speaking about him, you should 
have informed us. 

(Interruptions) 

SHRI P. VENKATASUBBAIAH 
This is not the method. 

DR. SUBRAMANIAM SWAMY 
This has appeared in the paper. 

MR. DEPUTY-SPEAKER : What 
has appeared in the paper, it may be true 
or not. (Interruptions) 

SHRI RASHEED MASOOD (Sharan
pur) : Under what rule you can restrict 
him ? He is stating a fact. He is stating 
the decision of the Supreme Court. 

He is not mentioning the rule under 
which he is rai�ing objection. (Interrup
tions) 

SHRI P. VENKATASUBUBAIAH: 
I am not objecting to what Dr. Subra
maniam Swamy wanted to say. But it should 
be in accordance with the rules of proce
dure. (Interruptions) 

SHRI R. N. RAKESH : Under what 
rule is this violation ? 

SHRI P. VENKA TASUBBAIAH 
You arc not a Deputy S peaker. 

DR. SUBRAMANIAM SWAMY 
May I answer him ? He is perfectly right 
if I was making a charge or an allegation. 
I am making a statement of facts. If he 
wants to question the statement of facts, 
he is under obligation to give you notice. 

SHRI P. VENKATASUBBAIAH : 
When an allegation or whatever it is made 
against a person who is not a Member 
of this House, he is not present to defend 
himself, the permission of the Speaker 
must be obtained. This is my objection. 

DR. SUBRAMANIAM SWAMY : 
Let the Home Minister deny that the** 
is out on bail from the Supreme Court. 
That would be better. Deny it. 
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SHRI P. VXNKATASUBBAIAH : 
Your argument is extraneous. What I 
say  is* • • (Interruptions)

DR. SUBRAMANIAM SWAMY :
I am prepared to accept his denial. 
(Interruptions)

I do not want to go into the question 
of their party rewarding hijackers, giving 
them tickets, bringing people to the 
Assembly and to Parliament with ques-
tionable background. I will not go into 
that. I do believe that in this country law 
an order is not possible if the police be-
lieves that the culprits have either the pro-
tection or are themselves the politicians of 
the Ruling Party. There is unfortunately 
an impression going round in this country 
that this is in fact so. The case of Baghpat 
is an outstanding case— what the station 
House officer said there, “ Nobody can do 
anything to me because my protector is in 
Parliament, in Delhi”  and he named the 
protector also. Nothing has happened to 
him. It is the s; me thing in every state. 
Therefore, I would say that the law and 
order question has to be addressed central-
ly, Unfortunately, the President’ s Address 
rays nothing about that.

In Assam, they have not been able to 
solve the problem. The Opposition has 
given them an excellent way of solving the 
problem that is, to hold tripartite dis-
cussion. I.et the opposition be there, let the 
Government be there and let the Assam 
agitators be there. Let us discuss the 
problem) ; let us thrash it out 
and find a solution. The Assam issue 
is a matter that is capable of solution.
Mr. Morarji Desai of our Party had offered 
them a way out, to come out of the difficul-
ty. And what do they find ? They find that 
Mr. Morarji Desai becomes a central figure 
and they art: nov avoiding to find a way 
out. How can they talk about Opposition 
not Deirg in a cooperative mood ?

AN HON. MEM BLR : What is your 
solution ?

Dr. Subramaniam Swamy ; We have to’d 
you to have a tripartite discussion. We do 
not produce a formula for you like that. 
There is no such thing like a mathematical 
formula for Assam. It is something where 
each person has to willingly join a solution 
which can be arrived at by having a tripa-
rtite discussion. The Government blames 
Assam agitators; the agitators blame the 
Government. We want a third party to sit 
there so that a discussion can take place 
in front of everybody.

On the non-aligned wor'd, the roreign 
policy, we have seen what the Govern-
ment has done in one year. On 7th July, the 
Government recognised the Government 
of Kampuchea, the Heng Samrin Govern-
ment. Tnere was widespread opposition from 
the non-aligned world. It was demonstrated 
in the non-aligned Conference. I had put
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a  Question asking, since India's recognition 
of tfte Heng Samrin Government, how 
m a n y  Government* have followed suit a n d  
recognised this Government, to see how 
important India is. They did not give me 
an answer immediately. They said, * ‘The 
information is being collected*’. I am 
happy that the Minister of Parliamentary 
Affairs yesterday sent me an answer in 
fulfilment of the assurance and the answer 
is that “ since 7th July, 1980, that is, since 
the Government of India’s recognition to 
the Heng Samrin Government, no other 
country has extended recognition to the 
Government of the Peoples Republic of 
Kampuchea.”  Here is total isolation of 
India.
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On Afghanistan, there was a discussion 
on the question of India’s roles. I have got 

hold of India's drafts. The draft had to be 
changed- When they go 1800 it is an insult 
to India. India had said in the draft that, 
‘ ‘the non-aligned world expresses the need 
to deescalate tension and seek a political 
solution through peaceful means.'• That is 
all India wanted to say. But the non-
aligned countries got together and rejected 
the draft. They d d not modify it. They 
rejected it and said, instead, that “ The 
non-aligend world urgently calls for a 
political solution on the basis of the 
withdrawal of foreign troops and 
full respect for independence, sovereignty 
and territorial integrity and non-aligned 
status of Afghanistan.” That is what 
the non-aligned countries adopted. 
This is the draft they presented and 
adopted. India was again isolated. I 
would like to know in which area they 
have made progress. If they were to tell 
us that, I would be happy.

Now, they have got problems. I do 
not blame for having created all 
the problems. They must find what 
their solution is. If they can tell us 
that, I would be happy. They only say 
that others are creating problems. 
The hon. Member, Mr. A. K. Sen, made 
a speech and gone back to the Supreme 
Court— I do not know. But the fact 
of the matter is that when he was 
speaking, a thought occurred to me, as 
to are they not doing the same thing ? 
I can give illustrations. In the Indian 
Institute of Technology, Delhi, which is 
an institute of national importance created 
by the Government of India, they are 
doing precisely the same thing, what 
they are accusing them of doing in Bengal. 
They arc doing it in the Delhi Univer-
sity; they are doing it in the Jawaharlal 
Nehru University; they’ are doing it in 
the Aligarh Muslim University. They 
are doing it everywhere. Why should 
they single them out ? They can have a 
moral right if they do not do it. I am 
prepared to give evidence ; I am prepared 
to give names. But the shortage of time 
restricts me.



[Dr. Si bramaniam Swaray]

The problem is that there is great 
ferment in the country today.

Sir, we in the opposition have begun 
to feci the tremors of public revolt. There 
is revolt everywhere. Farmers are on 
revolt. We cannot keep quiet. The public 
sector employees are on strike. We cannot 
ignore that. University students are in 
uprising. We cannot ignore that.
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What about the Harijans ? The Harijans 
are today not safe in the Government. 
What is happening in Gujarat ? It is not 
an anti-Harijan agitation there. It is a 
desire of one of the Ministers of State here 
to become the Chief Minister there and 
the Chief Minister there docs not want 
to quit. It is a fight between two people 
of the same party who have taken d ffercnt 
sides. That is why it has happened. (Inter• 
ruptions)

How can the people of Gujarat object to 
reservations in posts ? They are objecting. 
This originally staited with the medical 
students. But, today I find a general anti-
reservation atmosphere. Why is it so ? 
Who is fanning it ?

In Giyarat, the number of Government 
posts reserved for Harijans is, 6.84% • After 

3 years, how many Harijans art- Class I ? 
t is only 1.48%. In Tamilnadu. it is not 

good enough. In Uttar Pradesh, 21% 
posts are reserved for Harijans. But, how 
many Harijans are in Class I posts ? It is 
only 4%. Only 3’4% are in Class II. Only 
8.4% are in Class III. In Class IV only, 
namely, sweeping and peon etc., the re-
servation is 16.4%. It is not 21% even in 
Class IV. Where is the question of 
Harijans getting their undue share ?

f a  i  *  4 <nc fc,

2 * f 3 .  4 TT iFTT'T 3 8 .4

s f t r  «w ki 4 if  1 6 . 4  7T I 

f a r  JT*? 21 7T 3 ?  ^  % OT »PTT ?

DR. SUBRAMAN’IAM SWAMI : 
These are statistics given by your Govern-
ment.

4  *rm?T 5?r*i*rr ^rr |? i 21 <rc 

vfa-m $ i . . . ( a r o m )  . . .

*pm-*PT*rnr |  1 s t t  n f t m  ^

1 . . .  («u t o r ) . . .

DR. SUBRAMANIAM SVVAMY :
Is it a crime to go to Pakistan ?

I would like to conclude by saying that 
when the Government says “ Cooperate 
with us” , what model do you adopt ? 
Bengali people arc quite right in 
saying “ Wnat are you doing in Bengal V* 
Kashmir people are agitated. Their opp-
osition is big. When Janata Party was in 
power and when Mrs. Gandhi was in 
opposition, what did Mrs. Gandhi say ? 
She said that it was the duty of the opposi-
tion to oppose. If the Government is in-
capable of running the administration, 
it should quit. That is what she said. Now 
they want cooperation (Interruptions),

I am told that Mrs. Gandhi has a replica 
which sayj ’ ’See no evil, speak no evil and 
hear no evil.*’ The opposition has translated 
it to say “ See no atrocities, hear no scandals 
and speak no grievcnces in the public.** 
This is the co-opcration they want from us. 
We are not in a position to offer this kind 
of co-operation when the country is going 
down the hill we want to speak out and say 
that this Government is incompetent. 
We want to oppose. We want to confront 
this Government if it docs not deliver the 
goods.

They talk so much about foreign countries 
I have to look at the Economic Survey page 

. 1 am suprised to find that the amount 
foreign aid is to be trebled. It was Rs. 

469 crores during Janata rule in 1977-78. It 
remained at, Rs. 400 crores in 1978-79. 
Then, it was Rs. 483 crores in 1979-80* But, 
Last year, it has jumped again to Rs. 1,459 
crores. This is in just one year of their 
rule. This is the increase in dependence. 
So what is the solution ? I heard 
Mr. Gadgil*s speech and was wanting 
to find out what solutions he had to offer. 
He talked about the Westminster model 
and said that this was happening there and 
that was happening there. In otlier words 
does he want whatever happens there to 
happen here also ? Are we in favour of 
that ? There is Her Majesty’s Government 
there ? Does he want Her Magescy's Go- 
neramen* here ? Is that what he wants ?

If he wants to say ‘Presidental form of 
Governmlent,*. he should have come out 
openly and said what kind of presidential 
form of Government. Even among Pre-
sidential governments, there arc various 
kinds of presidential governments. 
The Americans have a presidential form of 
Government. Are they in favour of that ? 
1 am not sure that they would want the 
American presidential form of Govern-
ment, because, there the president has 
less powers than the Prime Minister here. 
1 will give an illustration. Mr. Reagan has 
just been chosen President. Could he 
appoint his own Ministers ? He could not. 
He could name them, but then they have to 
go before their parliament and be subjected 
to cross-examination ; a host of questions 
are asked there about income-tax returns
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and about their private life also : they arc 
subjected to a rigorous examination, and 
only those who pass that examination are 
allowed  to be confiimed.  vruld Mrs. 
Gandhi allow her Minister to be subjected to 
the same kind of examination  ? And if she 
does, how many of them would pass such 
an examination ?  All of them would fail, 
in my opinion.  Maybe, Mr. lihishma 
Narain Singh might pass ; and if Kumari 
Kumudben Joshi gives my speech in the 
All India Radio today, 1 will pass her also.
So how many of them would pass such 
an examinaion ? There are so many checks 
and balance in the American Presidential 
system.  Is that what they want?

I am afraid, they want Idi Amin’s Ugandan 
Presidential system. In Idi Amin’s Ugandan 
Presidential system, the president is not 
only the president but he is also the Comm-
ander of the Armed Forces, the Chief Justice 
of the Supreme Court and also the Chairman 
of the Fire Brigade in that country. Now, do 
they want that kind of presidential system ?

MR. DEPUTY-SPEAKER : We are not
discussing the presidential system, but the 
president’s Address.

DR. SUBRAMANIAM SWAMY : You 
should have said that when Mr. Gadgil was 
speaking.

MR. DEPUTY-SPEAKER :  You were 
discussingtlie presidential system. Therefore,
I am sayinĝhat.

DR.  SUBRAMANIAM SWAMY 
Mr. Cadgil spoke about the Presidential 
sysiem; he was discussing the Presidential 
syst< m. . (Interrvptions)

PROF.  MADHU DANIAVATE  : 
When  Mr.  Gadgil  was discussing  the 
Westminster model, I asked him whether 
he was speaking on the Motion of Thanks 
to President or on the Motion of Thanks 
to the British  Queen.

MR. DEPUTY-SPEAKER  : I only 
wanted that Dr. Subramaniam Swamy 
should know that we are discussing the 
President’s Address.

DR.  SUBRAMANIAM  SWAMY  v 
I agree, Sir, But I have to reply to the 
points. It is Mr. Gadgil's motion.

Mr. Gadgil has disappeared.  The secon-
der has come just now. Am I not entitled 
to reply to what they have said? Mr. 
Gadgil’s speech came in the All India 
Radio in a big way. I know, my speech 
will not come. But  his speech  came. 
Therefore, I have to reply. Otherwise, 
what will people think?  They will think 
that we have accepted it.  1̂ want  to 
know which Presidential system they want,
Idi Amin's or  the  Amciicaii system. 
(Interruptions)
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Therefore,  I  oppose  this  Motion of 
Thanks on the President’s  Address on 
the grounds that, for one year, there has 
been a dismal failure in the economic 
sphere, they have produced no solutions; 
and  secondly,  that  they  have  no 
sincere intention to take this House into 
confidence to solve the problems of this 
country. In my opcnion, the sooner this 
Government goes, the better it is for the 
country.

SHRI  SANTOSH  MOHAN  DEV 
(Silchar)  Mr.  Deputy-Speaker,  Sir, 
after hearing Dr. Subramaniam Swamy.
I pity him because he had been stripped 
off from the presidentship of  his party. 
He had also been stripped off from the 
vice presidentship.  He has been stripped 
off from the party General Secretaryship. 
That is why he is frustrated.  He hiu 
given  a  very-  imbalanced speech. 
He has  given  a statement in today's 
paper against his own party  After that 
he has made  the speech.

I  would  request  our  Broadcasting 
Minister that before he leaves this country 
for his trip to Pakistan,  he should get 
publicity.  I am sure  he would get  a 
enough publicity in the T. V., as requested 
by him to our  Deputy Minister Smt. 
Kumud Ben Joshi in his speech..
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Sir the  Opposition leaders and many 
others have said so much against the 
present Government.  They were  com-
plaining  as to  what had been done to 
the farmers by this  Government after 
our party had come to power in the last 
one year.  I may tell  them  what is 
going  to be done,  what has been done 
by this  Government based on figures— 
which have  been published by Govern-
ment,  I am referring you to the  pro-
curement.  The procurement prices for 
wheat, paddy, coarsc grains,  sugarcane, 
cotton, soyabean and  sunflower  were 
■topped  up significantly after  this Gov-
ernment had come to power. The support 
and the  purciiase operations for cereals, 
cotton, potatos, onions etc. have increas-
ed this year.  Paddy procurement is al-
ready over  4* 6 million  tonnes.  The 
overall  agricultural production for 1980-
81 to which  Dr. Swamy was  referring 
to has gone upto  18% over the produ-
ction of 1979-00  due  to a number of 
steps taken to maintain supply of fertilisers, 
pesticides,  seeds, development of irriga-
tion.  etc.  This is just  to  help  the 
farmers.  52 lakhs tonnes of fertilizers 
products were  imported to help farmer? 
—10 lakhs tonnes more than last year. As 
against 14 lakh  quintals of quality seeds 
distributed in 1979-80, 25 lakhs quintals 
are being distributed in  1980-81—  an 
increased  of 80%. Nearly 2 4% million 
hectares  or about 6  million acres will 
get irrigation in 1980-81.  2 lakhs  dug
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wells, 2-4 lakhs private tubewells, 
3600 public tubewrlls and energisation 
of 4 lakhs pumpsets have been done in 
1980-81.

Rural development programme is 
being taken up. So many things have 
been done by this Government. You 
have been telling that nothing is being 
done. Shri Fernandes was refer-
ring to agriculture. In 1980-81, for the 
first time, the Agricultural Prices Com-
mission was asked to take into account 
the changes in terms of trade between 
agricultural and non-ag^icultural 
sectors while fixirg prices. Even after 
prices were fixed, Government asked the 

A.P.C. to re-work them taking into 
account the increase in cost of fertilizers. 
This wjis what was done by Mrs. Gandhi 
for the rural people, the farmers. 1 would 
not r o  into various other points. But I 
would only like to say that it is easy for the 
hon. Members to criticise but it is very 
difficult to understand what is done by 
the Government in relation to 
the rural farmers unless they arc serious 
about their upliftment. Linguistic reli-
gious and other minorities in Assam are 
happy. It was becuasc of able leadership 
of Mrs. Gandhi.

Mrs. Promila Dandavate has made an 
as persic«n about Mrs. Timur in the last 
session that this lady who was going to be 
the Chief Minister of Assam, was celebrat-
ing the marriage of her daughter in Cal-
cutta out of fear. But, now, this same lady, 
after becoming the Chief Minister has 
created such situation that if anyone wants 
to celelirate the marriage of his daughter 
or son in Assam, there is no difficulty. 
That situation has been created by the 
ladv there.

Mr Deputy-Speaker, Sir, I appreciate 
the stand the C.P. (M) i»ad taken in 
Assam. But, as far a& the Janata Party, 
the Lok Dal are concerned........

MR DEPUTY-SPEAKER : Just a 
minute. You may continue later. The hon. 
Home Minister wants to make a statement. 
Mr. Venkatasubbaiah. you may make the 
statement regarding the law and order 
situation in Gujarat.
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STATEM ENT R* LAW  AND ORDER 
gS IT l’ATlON IN  GUJARAT 

TH E M INISTER OF STATE IN THE 
M IN ISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VENKATA- 
SUBBAIAH) : Sir. the Government have 
been viewing with grave concern and 
anguish the recent developments in 
Gujarat the studt r»ts of Medical 
Colleges have been involved in 
a conflict over the matter of reservation 

which has resulted in voilcmc,

loot and destruction of public and private 
property. In this«process innocent and pre-
cious lives have been lost.

According to the information received 
from the state Government, some me dical 
students of B.J. Medical College, Ahm eda- 
bad, placed certain demands before the 
State Government on 31st December, 1980 
concerning the system of reservation of 
seats for Scheduled Castes and Scheduled 
Tribes students in post-grad utate courses 
in medical institutions. As a result of 
discussions with student leaders the State 
Government were prepared to consider and 
meet their reasonable demands. Govern-
ment made it clear that abolition of the 
principle of reservation for Scheduled 
Castes and Scheduled Tribes students was 
not negotiable, since this is a part of our 
policy to further the educational interest 
of the weakers sections of the poeple, and 
in particular of the Scheduled Castes and 
Scheduled Tribes — an objective which is 
enshrined in the Constitution and to which 
this Government are also fully committed.

While some of the demands were still 
under consideration of the State Govern-
ment some political parties and disgruntled 
groups and anti-social elements whipped 
up the sentiments of the students 
in the matter of abolition of reservations 
and this resulted in resort to violent acts 
in Ahmedabad on 5th January, 1981. In 
retaliation, the supporters of reservation 
organised a counter agitation which aggra-
vated the situation. The trouble spread to 
other places like Baroda, Mehsana and 
Khaida and so far, 18 out of 19 districts 
have been affected.

With a view to resolve the problem, the 
State Government had initiated discussions 
with the student representatives and in 
furtherance of this objective the Stale 
Government also decided to set up a Com-
mittee t k> conside*- the other demands 
subsequently put forth by the Medical 
Students like introduction of residency 
system, abolition of M Sc. (Medical) 
Course and expansion of hostel 
facilities in different Medical Colleges. 
The State Government are also 
constantly endeavouring to per-
suade the agitating students to come to 
an amicable settlement. The leading citi-
zens, Doctors, High court judges and other 
sanerclements have appealed to the students 
to withdraw their agitation and restore 
normalcy. Unfortunately some interested 
elements have been trying to exploit the 
situation to further their own 
designs. The Central Government 
have been providing all necessary 
assistance to the state Government to 
effectively meet the situation.

I would fervently appeal to hon’ble 
Members of this august House and to 
all shades of opinion in the country to 
strengthen the hands of Government in 
creating conditions conducive to early 
restoration of normalcy in Gujarat


